
SWORNED AND EXECUTED

BEFORE ME ON reloelzozg

BEFORE THE HOIVBLE NATIONAL GREEN TRIBUNAL P['NE BENCHAT PT]NE
(UNDER SECTIONS T4 A.IID 15 R/\ sECIoN 18 oF THE NATIoNAL GREEN TRIBUNAL

ACT,2010)

ORIGINAL APPLICATION NO.2 OF 2o2g

Sunil S .Mulye APPLICANT

v/s. R

Union Of India and 7 others

0F tfl

I Mr. Kishor Gawas, aged:- s3 years, working as Dy. commissioner - vasai virar city Municipal
Corporation do hereby solemnly state and affirm as follows:

r. I state that, being the part of administrative hierarchy, the administrative
responsibilities pertaining to the department of wetlands and mangroves are

entrusted to me. I state that, I am duly authorized to represent the said

corporation in the above matter. I state that, my authorization comprises of
authority to sign and affirm vakalatnama and also the requisite pleadings in the

above matter. I say and submit that, I am well conversant with the facts laying

down the foundation to above o.A. and accordingly able to state and submit as

follows.

2. I state and submit at the very onset that, the O.A. as framed and filed by the

Applicant herein is an upshot of the errant appreciation of the facts and as the

same being involving deformation of the real facts, hardly carry any merit in law

and facts and therefore the same deserves to be dismissed with costs.
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d submit that, the basic grief as mooted by the Applicant above named is

as regards the communication dated o9.o9.2o19 as issued by the Respondent

No.z (EXH "A") to the above Application. The said communication is an

impugned communication in the above O.A.I say and submit that, the sole

submission appears to be made in counter to the impugned order by the

Applicant is this that, the impugned communication dated o9.o9.zor9 is bad in

law as is based on the erroneous observations recorded by the ld. L'd Director &

Member Secretary ,MCZMA in his order dated r8.o7.2o19. I say that, according

to the Applicant, the finding as arrived and recorded by the L'd Director &

Member Secretary ,MCZMA in his order dated 18.o7.2or9is perverse in the

nature and the subject matter in the O.A. i.e. the landed properties bearing

S.Nos.r76/A/r/A and S.No.r77 situated at village Diwanman , Tal.Vasai, District

-Palghar( for short, "subject lands") are wetlands. I state and submit that, except

this bare allegation the Applicant has not come out with any corroborating

material establishing the perversity of the observation as made by the L'd

Director & Member Secretary ,MCZMA or otherwise with any substantive error

which is apparent on the face of the record to invite the interference by this

Hon'ble Tribunal.

4. I say and submit that, I am flling the present Affidavit in reply for the limited

purpose of challenging the maintainability of the present O.A. and accordingly

choose to confine myself to file the reply encompassing the basic controversy. I

say that, in order to avoid voluminous verbosity I defer to file parawise reply. I

say that, the main relief as prayed for to be gtanted by the Applicant in above

o.A. is in respect of the impugned communication and other relief as prayed for

to be granted are incidental thereto. In the circumstances, except the facts stated

and admitted herein below none of the contents of the O.A. shall be deemed to

have been admitted although being not specifically dealt with. I state and submit

that, I reserve my right to file additional afEdavit , if required upon obtaining the

'leave from this Hon'ble Tribunal.
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5. At the outset It is submitted that the present Original Applica
limitation is as much as it seeks to chalrenge the permission of the Environment
department, Government of Maharashtra dated og.o9.2otg. It bears a
mentioning that the present oA has been fired on 28.72.2r,22 more than 3 and a
half years after the said permission. Further it is pertinent to note that the
Applicant has not specified any kind of timeline to show the fact as to how the
present original Application is within limitation, it has been fired under Section
r4 of the National Green Tribunal Act, 2oro wherein the limitation period is fixed
as 6 months from the time when the cause of action first arose. Further the
Applicant admits that there is a deray and the said delay may be condoned, The
Applicant has not followed the proper procedure because there is no
Interlocutory Apprication for condo nation of deray, further more the Applicant
fails to mention any reasoning for each day's delay. By no stretch of imagination
can the present original Application be said to be within the limitation. There are
a catena of judgments of this Hon'ble Tribunal which has settled the position of
law to that effect and thus the present original Application deserves to be
dismissed on the ground of it being time barred.

I state and submit at the further onset that, the allegations as regards flaws in
tender process and violation of the orders/directions as issued by the Hon,bre
High court in the matter of pIL No.g7 oF zor3 are denied in toto. I state and
submit that, the subject lands are put to the desired and designated utilization i.e.
for the construction of buriar ground, by following the due process of law. Being
relevant for ascertaining the facts in its correct perspective, the materiar
information is sought to be summarized as below:

a' I state and submit that, in view of the Government Notification (bearing
ref'No' TPS-reB 7 / 2z sg / c.R.22B / gz / uD) the Government of Maharashtra
had formulated vasai- virar sub region llng within the vasai Tehesir
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+
g to Sec.2o(4) of the Maharashtra Regional Town planning Act,

(for short, "the said Act") and CIDCO was appointed as Special

Planning Authority for the relevant purposes. I state and submit that,
CIDCO prepared a draft Development plan u/Sec.z6 of the said Act; which

was published in the Maharashtra Gazette part -II on 07.04.1995 and the
same was submitted to the State Government on 31.08.199g for according

sanction in terms of sec.3o of the said Act. I say and submit that, vide the
Notification dated rg.or.zooo ( bearing ref. no. TpS_rzgg lr436lC_
Rr4r/98/UD-rz the draft Development plan sought to be re_published.

Thereafter to work out the draft Development plan, the State Government
appointed committee of 3 members headed by Commissioner, MMRDA
for performing functions under Sec.zg(4), Sec.zg, and Sec.3o of the said

Act in view of the UD-Notification No.TpS/p9B/t4S6lt41/gB/UD_t2

dated 16.oz.zooo r/w revised orders dated or.o6.zo03, ro.o3.2oo3,
2O.O9.2OO3.

b' I say and submit further that, in view of the Notification dated 16.oz.zo I&
(bearing ref.no.TPS/rzorlr8rB/CR-48/ 2oo2 IUD_72 the Stat Governmen

a

has sanctioned the DCR for vasai virar sub-region and the substantive
changes and modifications which were done in the draft Development
Plan ordered as approved in view of the Government Notification of the
even number dated 3o.rr.zoo5. I say and submit that, ultimately the draft
Development Plan came to be submitted to the State Government as per
stipulations of sec.3o of the said Act on 2g.o9.2oo4 and finally the state
Government accorded the sanction to the Development plan vide the
Notification dated o9.o2.2oo7 (Bearing No.TpS r2o1l1548/C.R._zg+ (c)).

Copy of the said Notification as issued by the State UD department is
hereto marked and annexed as AIV?VEXUR E .R_r,,. As per the said
Notification the Development plan caused to be implemented w.e.f.
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sub-region stood established in the year pursuant to the Government
Notification dated o3.o7.2oo9 (bearing ref. no. zgo6/ 4rz/ PRA.KRA./
229/ 2006. U.D. -24) issued in its Urban Development Department . I
state further that, in view of the Government Notification dated
o7.o7.2o1o (bearing ref. no.TpS rzo9lz4z9 /CF\_262 /UD_12) the
appropriate powers and authorities sought to be assigned to the Municipal
Corporation being the local authority. I say and submit that, save and
except the jurisdictional coverage of the Municipal Corporation , CIDCO
was appointed as planning Authority for rest of the 2t revenue villages. I
say that, pursuant to the Government Notification dated 21.02.2015
(bearing no. TPS-rzr4/UOR-54/CR-r7/2ot5.NAVI_12) the Municipal
Corporation was sought to be declared as planning Authority for zr
revenue villages forming the part and parcel of Vasai_Virar Sub_region. I
state and submit that, in view of the final Development plan and as per its
noting under the caption of Ep( excluding part) the designated purpose of
burial ground is delineated as Ep-1o3. Copy of the relevant map portion is

hereto annexed and marked as AI\IVEXUR.,E R-2. I state that, by virtue
of Sec.88 of the said Act, the lands in respect of which the final
Development Plan is sought to be enforced, absolutery stands vested in the
planning authorities free of encumbrances and its use cannot be varied
unless and until the scheme sought to be implemented through the
Development Plan is submitted to and sanctioned by the State

Government. I state and submit that, as the subject lands were vesting in
the concerned State instrumentalities, the Collector, District :_ Thane ( as

at the then point of time Vasai-Virar sub region was a part of Thane

District) allotted the subject land/s to vasai-virar corporation in view of
the order dated 2o.o8.2orr. Copy of the allotment order dated 2o.og.2ou
as issued by the then Ld. District Collector, Thane is hereto marked and

annexed as 4AIIf,BXU&E_I:& I say and submit that, in view of the
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+ dated o4.o4.zorz (bearing ref.no. TPS-rzo9/rgrZ/CR-

z the designated purpose for the subject lands got to be

determined as for "burial ground". Without prejudice to the above

submission it is humbly submitted that the question of Reservation as per

the development Plan cannot be challenged before this Hon'ble Tribunal

as the same is not a legislation specified under Schedule-I of the National

Green Tribunal Act, 2o1o.

7. I say and submit that, taking into consideration the expanse of population and

the public urgent for having the arrangement of burial ground, the said

Corporation passed a resolution in the General Body Meeting dated zo.o4.zor3

approving the utilization of the subject lands for the purposes of 'burial ground,

by giving technical and administrative approval to the project cost @ Rs.

4,t4,77,752.oo1-. I say and submit that, bid was open to invite the tender

allocating the work order and upon following the due process of law and u ld\

obtaining Standing Committee approval on o9.1o.2o13, the work order caused
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be issued on 25.11.2013 to the concerned contractor. I say and submit that, as per

the General Body Resolution No. zr dated 18.o6.zo16 that the burial ground

allocation shall be done in the following manner.

SRL.NO RELIGION
CIASSIFICATION

AREA APPRO\,.IN G COMMITTEES

1 Sunni Muslim 8543 Sq.Mtrs. Jame Masjid, Muslim
Committee, Manikpur,
Shamim Education Society
& Welfare Societv. Veer
Savarkar N Vasai Road

2 Daudi Bohra
Muslim

3065 Sq.Mtrs Anjumane Nijasi Daudi
Bohra Jamat Vasai

Sayyad Shia
Muslim

3o65 Sq.Mtrs. r.Masumin Trust, Vasai (W)
z.Janbi Trust Mumbai

4 I(hoja Shia 3o65 Sq.Mtrs. Khoja Shia Ishna Ashari
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I crave leave of this Hon'bre court to place on record the compilation of relevant
General Body

required.

Resolutions, Standing Committee resolutions as and when

8. I say and submit that, subsequent to the Corporation passing the above
Resolution in the General Body Meeting dated 18.o6.zo16, the revearing is made
in the o.A. t6 oF 2ot7 filed by the Appricant above named. It is arso a matter of
fact and record that, in the matter of subject rands and the subject issue the
Applicant has filed 0.4.16 oF eorT; which ultimately got to be disposed of in view
of the order dated r7.or.zoz3 being withdrawn. I state and submit that, the prain
reading of the said order can make it amply crear that, on behalf of the wMC the
statement was made that, upon obtaining the permission from MCZMA and cRZ
authorities the construction work of burial ground shall be undertaken. I say that,
in view of the statement made on behalf of the said corporation , the o.A. 16 oF
zorT ordered to be disposed of. I state and submit that, the said corporation filed
an Application dated o3.rr.zor7 to the Environment Department, Maharashtra
state for obtaining the appropriate clearance. I say that, in the meeting dated
24.o5.2ot9 the Committee headed by Member Secretary, MCZMA it was

confirmed site under consideration i.e. the subject lands are falling out of the
cRZ area as demarcated by czvrP palghar, pursuant to cRZ Notification
published in the year zorr by MOEF & cc, New Delhi. copy of the minutes of the
meeting dated z4.qf.zor9 headed by Member Secretary, MCZMA is hereto
annexed and marked as ANNEX(JRE o4". I say and submit further that, in
furtherance to confirming the position that the subject lands are falling outside
the cRZ area, the Department of Environment, Maharashtra state communicated

*-\*
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4

Muslim
5 Christian 4565 Sq.Mtrs. r.Diaosis of K?lyan

z.Diaosis of Vasai

Jama Muslim

Hindu 965 Sq.Mtrs.
7 Unclaimed 4oo Sq,Mtrs.
8 Internal Road r232 Sq,Mtrs.

TOTAL o Sq.Mtrs

6.
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said corporation vide the impugned communication dated og.og.2o19

"Brief Document" submitted by the Ld.District Collector , palghar has

been perused and based on the same the position is conflrmed that, the subject

lands are not included in the "Brief Docgpents' and accordingly the same cannot

be deemed as wetlands and thus the same can bo construed as lands exempted

from the purview of the definition wettands as enshrlned under Rule 2(g) of the

Wetlands(Conservation and Management) Rules,zorT,

9. I say and submit that, thus adhering to the undertaking given at the time of
disposing of the o.A. t6 oF 2ot7, at the threshold, the corporation demolished

the compound wall and related structure, raised on the subject lands and

thereafter upon obtaining requisite permissions from the concerned authorities

viz. MCZMA and Environment Department, State of Maharashtra, the said

Corporation spawned sanction of Rs.r,75,26,364/- through the Administrative

Resolution dated r5.rz.eozz and thereafter assigned the work contract to the

Respondent No.7 by following the due process of law. I say and submit that, the

work order dated o7.1o.2ozz also sought to be issued to the Respondent No.

setting out relevant mandate under the work contract. I thus state and sub

that, in summary, the construction work relating to burial ground which +
proposed to be raised on the subject lands has been commenced after obtaining

the requisite permissions from MCZMA and the Environment Department,

Maharashtra State and the work of contract pertaining to the same has been

assigned by the wMC by following the due process of law and therefore it cannot

be said that, there exist any flaw in commencing the work relating the burial
ground proposed to be raised on the subject lands.

10. I say and submit that, as far as the contention of the Applicant as regards the

orders passed by the Hon'ble High Court in pIL No.87 OF zor3 is concerned , the

corporation has not acted in defiance of the directions issued in the said matter
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A
fft. Pu.rtp* X, R.st

Tal. Vasii

0ht. hl0h',

ln vlew of the orders/directions dated r4.ro.zor3 issued by the

ro
rd. \r

Bench comprised of their Lordships Shri. V. M. Kanade & Shri. S
for the reason that, the directions in the said ord.er are applicable to the wetrand
Areas as identified by the central Government being wetrands in its wetrand
Atlas. I say and submit that, it has come on record that, the subject lands are not
comprised in the "Brief Document" as supplied by the District colrector, parghar

to MOEF and therefore referring to the same and also the findings as recorded
and the conclusion as arrived at by the MCZMA and MOEF in view of
ANNEXURE "4" r/w the order dated 19.o7.2or9 as passed by the ld. Director
Environment and Member secretary, MczMA,it cannot be said that the subject
lands are wetlands and orders/directions issued by the Hon,ble High court in the
matter of PIL No. 87 OF zor3.

rr' I say and submit that, the decision as taken by the Respondent No.6 to use the
subject lands as buriar ground has been taken as such in the largest interest of
people and the said purpose has got utmost importance as far as burial or
cremation of human corpus is concerned. I say and submit that, the burial or
cremation human bodies is phenomenar from view point of pubric hearth also and
the decision has been taken by taking into consideration the immense need of

'people to have space for buriar and cremation of the dead bodies. I say and
submit that, the decision taken by the Answering Respondent has dimensions of
public amenity and public health safety and as such decision is being taken and
sought to be implemented by obtaining requisite permissions and by folrowing
the due process of law desirable it is that, the same should not be struck down or

*ESq:Ni ordered to be stayed believing to the non-substantiated
submissions and allegations of the Applicant. I state and submit that, no case is
made out by the Applicant to grant the relief as prayed for. I submit that, the
Applicant has grossly failed to make out a prima facie case for obtaining the
desired relief. I sate and submit that, on the contrary the Answering Respondent
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gr'$ made out a case justifying its actions as regards the utilization of the subject

lands for the designated purpose. And thus in the event, if any interim-relief is

ordered for to be granted then in that event not only a severe loss would be cause

to the corporation; however a project involving public interest would receive a

quakejolt and hence it is desirable in law and facts that, no interim relief shall be

granted to secure ends ofjustice and equity.

12. I say and submit that, moreover no serious prejudice is likely to be cause to either

of the parties herein as well as to the public interest , in the event the said

Corporation is allowed to complete the work relating to the construction ofburial
ground on the subject lands.

r3. Thus in view of the facts and grounds as set out herein above it is just and

necessary that, the O.A. as filed by the Applicant shall be dismissed with cost.

SOLEMNLY AFFIRMED AT VIRAR

. -,t^
ON THIS I+ TH DAY OFA\q"2o2e

qs'$k,,, r,t,. \t:i;{ri{qlfuCif
BEFOREME

I KNOWTHE AFFIANT

BEFORE ME
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$Tfrr d$-r Esrrft{r g{-ereft

N DEVELOPMET{f, DEPART1}iIIN fMantra aya, Mumbai 400032, datod gth FeUnr ary 200 J

Ir{,urr<,r.:,rrrm Rncrott^L .rlrD To.rDt

NOTIFICATION

o Adr, 1966.
No. t FS. rioS I ron8 I Cn-'Zsl ros r trD-tz:- Y'lhereas, the City antl Indus( CID(;() ) appoirlred as the Specl Plann ing Auth ty- under the provirii,rns bfsrction ,10 of tho Maharaahffa

tr ial.Developrrient Coipra lionorlRegiorral aud Town plannin g Act,l 66 (Meh. )OOCytI of 1966) (hereiriate;. ret'entd to as " the ea id Act 1) by tho
Covernrnent of Ma} araslrtra uide U Poveldpment Dopartmcnt, Notifi.;dahrd 14r;h May l990fterelnrilIer

Ar.l rvherbia, the onid prr.nni
ferred [o cs ,, tLe sail l,lanning Atth o ri by ")l

g Autho

-,tj an ") ,nhich is publiahed in Mo
,rggostioo! and objections from tlr

qnlr (rfi. lh. g.)-r

i

(lr) 1' ll{ ,r!rl
[Fhra:lci r r. ".1

^

,r/ it6'

lioo No.,tps. 128S/6$ 9/CR-126/UD-lr,

S€cti.rr:2(i ol-:the !aid Act for the V
rity has preparid
Sub-ilegion (herat Deve)optneut Flarl underai'-Virar

ind publisl erl a dralt
nafter refericd to al " thc raid drart Dovs loDnlerltrashttd Oouernrncnl bazcttc, Fart.Il, dated '?th Sodt€mbor. f09; 'lnvitirrgpublic and has submittad the saiil drdft, DeyrloJrmentPlan to th6 Govenurrbnl;fol sanr:tion under6ection A0 ofth said Act on B lst AuBust lg98;' And whereas, tha Governmen of Miharashtra uidc Urban f)ovolo )nlon i Departmerrt, Nottfldal.ion I{ii.TFS. i 2!)8/1436/C.n. 14y98(iD-r2 ated igth Jinirary 2oo0 republ islied tho gaid ara0. L'levcl opmoot plan ctibm irradb:r l}o eairl Planning r\uthority ving notice under section 29 olthi sai,l Actin theMolarorOr

by
earir, Ptirt-I, I(ohlran bivision upDlement, datcd 2bth,Iamrary 2000 f)r in*i ng luggestto

htio Oor,tqntrtcn I
ns and oliJcctionafrom the public ;

And whereas, the Goyemmenl, Irlaharaehtra uide Urban Devel
14116,/ Cl.R.-14USMn)-12, dared 1 th Febnrary 2000 read with sube eqtr$rrt roviriod or:ders datad lst Jurr

opmr)nt Dopottment, t)rder No. I},s.
e X002,.tOl.h l\,larch 2003 anri 20th Sep ber 2003 has appointed a thrae m6mb€r Committce uadar thc chalrrnanehiof thr, IvIetr opolitair Conrmies iCner I\{u mbai Mebropolitan Ite6ion DeveltrJirrrent Atrthority for performing funclunder sections 28 (4),,29 and 30 o rhe sdid Act (hereinalter rdfd:red to ss " l;he spid.Committae.") ia fllspect ,rt:

ilon3
the sai,l dratt Developr.-rent plan;

And whereas; the seid Commi e l''ai s'ubmitr"cd thi said draft Develrrpnienb plan witlr nrodificatior].e tr theGove::rmen t of Maharashtra und section S0oftho shi<i hct oio lgth Septernlnr 20r)4 tbi ianr:tioi1 aftrr Jrub'llahin git.by gi 'ri n g. notide hr thu Mc[oras
8ub-eection (4) ofeacHOn 2g thc e

tia Govcinment Go:clll; extra-ordil{r 7, I'ar t Ilj da tod 11., Au3utt200{ qltdd" 'ld Act ;
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AAinutes of rr,. 134rh mcetins of thc tAohor"o =^r* #r l*t"fr,,,": 
- I

Authority (A CZ 
^A) 

held on 241i lfiay, 2Ot9

AAinutes of thc 134ft meeting of l.lre iiaharoshtra Coosfol Zong lllonogernent
Authorify QACZ,T A) held under the Chcimanship of Principal Sccrctory,
Eruironment on 24th [tay, 2019 in Sochivoloy dymkhono, AAumbai. List of
thc ncmbers pr,.scnt in fhe meeting is cncloscd os Anncxur.e I.

Confimotion of the 133d minutes

The Authority decided to conf irm the minutes of 13.3'd meetirg of the MCZIAA
held on 30th April,2Al9.

o In fhe minutes of 132"d tneeting, ifem no. 4(Coast 6uard proposal)-
proposed oreo sholl be read os 15009.46 Sqm.

Item No.l: Proposed developmenfol works by rllira Bhayonder Municipal
Corporofion l) construction of compound woll for bus Depot
at Penkorpada, 2) proposed rood from /lAorvo fo Utfan vtlloge
road 3) proposed reconstruction of Utton Chikolwsdi Heolth
Cenlre.

The Project proponenf presented the proposol before the Authorify. The
Authority notad thot the Miro Bhoyonder [Aunicipol Corporotion hos proposed
f ollowing developmentol works:

l. Construction of Compound woll for Bus Depot ot Penkor Podo

2. Rood from Morwo to Utton villoge Road.

3. Reconstruction of Utton Chikholwodi Hq.r,lth Centre

The Authority discussed the proposal ond observed thot MBlilC need to submit
the propsols ot sr no. 1& 2 should be submitted wifh complete informotion
olong with superimposition of the octivity on opproved CZMP under CRZ
Notificotion, 2011. ff wos furlher discussed thot there are przsence ol
mongroves ot sitE of Compound woll and proposed Rood from AAorwo to Uttan
villoge Rood. After deliberation, the Authority decided thot tlllongrove Cell sholl
moke site visits to the sites, in order to oscertoin ptesence of mongroves & its
50 m buffer zone on the site.

With respect to reconsfruction of Utton Chikholwodi Health Centrz, the
Authority noted that os per the opproved CZMP under CRZ Notificotion,2Oll,
the site is in CRZ ff oreo. Proposed Heolth Centre comprises ol 6round + 2
f loors. Areo of plot is 280.22 sqm. Hence, the reconstruction is permissible on

the site, os pe? the provisions of the CRZ Notificotion, ?Qll. Afrer deli

ber Secretory Page I of 15
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AAinutes of the 134rh meeting of tha l oho!"oshtro Coosfol Zone Monogcnnent
Aufhor.ity $AQ,lrl.A) held on 24h ltrcy, ZOtg

the Authority decided to recommend the proposol trom CRZ point of view to
concern plonning Authority subject to complionce of obove conditions:

. The Local Body to ensure thot FSI for the proposed constnJction is as
per the town ond country planning regulotion existing os on 19.2.1991
before issuing commencement certiticate to the project.

" All other reguired permission from different stotutory oufhorities should
be obtoined.

Proposed buriol ground on lond beorirE S. No. 175, lZZ ot
villoge Diwonmon, Tol. Vasoi, Dist. Polghar by Vosoi Viror
Municipol Corporotion (WrlC)

Officiols from the Vosoi Viror Municipol Corporqtion (VV,l C) presented the
proposal before lhe Authority. It was presented that the WMC intends to
develop o lond porcel for public omenities like Buriol & Cremotion ground with
ollied works like sheds, store room, Woter storoge tonks, Security cobin toilet
block ond compound uaall ot viiloge Diwonman, Tol: Vosai, Dist: Polghar. The
project qdmeosuring obout 11 Acres on survey no. 176 & 177 of vilhge
Diwonmqn, Tol: Vosoi. Dist: Polghor is under the possession ond ownership of
Vosoi Viror Municipol Corporotion. The plot unde? ?ef etence folls in Extended
proposol (EP 103) ond reserved for buriol ground os public omenifies os per the
Urban Development Deporfment Notificafion doted 9th F€b, 2OO7 and
sonctioned in ZAQ.

The Officiols of the WMC presented thot os per the CZMP under CRZ
Nofificotion, 2011 opproved by the MoEF&CC, New Delhi, the site under
reference is situated outside CQZ oreo. The officiols submi?ted the extract of
the soid opproved CZl,ltP showing the site. ft wos further presented thot
6overnment of rlAohoroshtro opprovol is reguired since, the site is o solt pon

lond.

After deliberation, the Authority decided to confirm thot site of proposed
buriol ground on lond beoring 5. l.lo. 176, 177 ot village Diwonmon, Tol. Vosoi,

Dist. Polghor is situoted outside CFZ ara, os per the CZMP of Polghar. opproved

undet CPZ Mtificotion, ?Oll by the MoEF&CC, New Delhi. The Vosai Viror
Municipol Corporotion should obtain all other necessory permissions froh
Governmenl.

M Secretory Poge 2 of 15 trman
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Atinutes of the 134th mcefing of the rlAohoroshtro Coostol Zone lAonogcmcnt
Authonity (MCZMA) held on 24n ltay, ZOlg

tlAetro line proposols by the IilitRDA:
l) /lAetro Line 4 (Wodalo-6hotkopor-Tin hoct Mko - lksar

Wodovoli- 6aimukh) - Proposed construction of cor depof
ot Bhoyondor podo - Thone

2) Metro Line 5 (Thone-Bhiwandi-Kolyon)- Proposed
construclion of Car Depot ot lalyon

The MMRDA officiols during the meeting informed thot MrlilRDA wish to
withdrow the proposols, The MMRDA will submit the revised proposol with all
necessory details os per the provisions of the CRZ Notificotion, ZA1l.
Accordingly, the Authority decided to defer the motters.

Ilem No.4r Proposal for works under lAiro Bhayondor rlAunicipol
Corporalion

The Project proponent presented the proposol before the Authority. The
Authority noted thoi the Miro Bhoyonder Municipol Council hqs proposed
f ollowing developmental works:

t. Construction of the Compound Woll for 6round ot Chowk
2. Constrrction of Toflet in Porkirg Plot ot reservotion No. t84 lrlirorocd (E)
3. Construction of the Compound Woll ot Reservotio9n M. 353 5. No. 1

Penlorpodo
4. Construction for the Multipurpose holl at Sector No. 9 Shanti Nogcr

l{irarood (E)

5. Construction of Compound Woll for Bus Depot ot Penkorpcdo
6. Reconstructions of Utton Chikholkhadi Health Center
7. Construction of the Rood with Droins from Express fnn Hofel to Versovo
8. Widening and Conslruction of the DP Rood fron Dohisor Check Mko Tore

Compound, NL Complex to Mirorood.
9. Construction of DP Rood S. B. Ai\oidon to tlllirrrrood Stotion to Dohisor Link

Rood.

10. Poy & User Toilet Near Woste Woter Treotment Plont Opp. Saptrushi
Tower Shrushti Sector No. 2 Miroroad (E) in lulBMC orea

The Aufhority discussed the proposol ond noted thot the MBII\C need to submit
eoch proposol with following detoils:

AAemb Secrelary Page 3 ol 15 mon
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. Aiinutes of the t34th m€et,ng of the rrrohonoshtro coostor Zonc rAanogcmcnt
Aurhor.*y O/rc2na/| hctd on Z4n May, ZOlg

. Duly f illed Form f of rhe CRZ Notificoti on, ?Ofl,for eoch octivity' Each project ocfivi\ superimposed on opproved czffp under cezMfif icof ion, AOll. CeZ caregorizotion of the eoch oetivity.
' whether hongrove ore proposed to be cut for the activities.

After deliberofion, the- Authority decided to defer the motter, forsubmission of the complion ce of abovesoid information.

rtcn lrro'5: proposed Fryover Bridge neor Ulhos River in porsik & rlitumbroviiloge, Trt d Disr. Thone by rl,l/s. i,lumboi a;il;"; #;.Corporotion LTD.

Officiols of rhe fiiumbai Roil 
_Vikos 

Corporotion Ltd presented ?he proposolbefore.the Authoritv. rvrulloi noir vikos'corporati-on Ltd is constructing 5ih &6th line between Thane 4.Diva under MU# fi;;j.cf. cosr of rhe project isbeing shored by rndion Roirwoy & 6ovt of lao,,*Irii"o in rh€ rqtion of I:r. rt isCentnal 
.{i,lw1y .project being executea UV mnVC. The Alignmen? of theproposed 5rh & 6rh rine is runnin! pora,er to 

""irring.ro, rocor rine corridor.

The proposed fryover wi, cross lrrumboi by poss roqd and ofier crossing theAilurnbra by poss rosd, ir :]ll *t-* in .r.r.y l,o.-fai of porsik villoge in Thoneond run up ro shore of Ulhas uver, therlii*, i 
"iff run on shore for odistonce of obout 500 m before entering uo"r, inio noitroy rond, The entire rqndin survey no' 189 is Governmenr Khojon tond. rt wos eorrier used qs reti bunder.now reti bunder is cloased ond lond is not in use. proposed flyover will be usedfor DN Locor rine ond up rocor rines. Entire fryover wiri be erevatedon Rcc piers.

The Authority noted thof as per the project rayout superimposed on the cZnrp,submitted by the opplicant. the pr.oject i, po"ity locared in CRZ I (A), CRZ TTond Non CQZ areo_

The officiors ptesented thot pro,lect invorves cutting of 37 mongrove trees inthe areo of obour .0380 Ho lond ot ,illog" trlumbro aid Honble ign Uri-rij"order dated l5.l.2}l9 in Wp (L) 4}gg/Zb$ hos gronted the permission for thesome, being o public inter?st project. Hon,Ule 
-High 

Court hos observed thotodeguate provision has mode.,foi compensoforT ifforestotion. Hon,ble Highcourt hos put o condifion thot /lAumboi Roir vikos co.po"otion Ltd sho'

Atlemb ecretary Page 4 of 15 rtfton
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llAinutcs of r'lre r34th rnccting of the rrAohoroshtro coostot Zo,, *rotrqernafi
Authori?y (McZt A) heid on Z4ih l;iray, ZOlg

i,TrJ::H,, 
foilow the order doted 28ih August, 2018 issued by the rlloEFdCc,

ft wos further presented that for the roilwoy project, Environment Clearuceunder EfA Notificotion, 20o6 is exempted. ' r' -i,-

. } Aurhority ofter deliberation decided tofrom cRZ point or ,i.* iotrrAA subjec? ro fonowins :"fi,T,:il1 
the proposot

1' The proposed octivity shourd be undertoken stric*y os per the provisionsof cRZ Notificotion, 20, (os amended r.om iim" to time) and guiderines/
_ clo.rif icotions given by /[oEF f rorr time to tirne.
Z. Debris/ solid woste shou.ld.not be dumped in th,e CpZareo ond beoch oreo.If 

.should be disposed in o scieniific ;;"" or o predetermined
. desigmfed site, as per C&D Monogenent pufei, iore.J. No chehicol nanufocfuring, pnocessing / tt? ,trtcntsholl be ollowed.4 Noise rever during operotion phase shourd nor exceed the permissibreliinit.
5' PP ?o ensure 5 timas /tiongrove Reprantotion pron shourd be impremented.6. Best engineering proctices & construcfion afrouta O" followed for firesofety meosures ond for conseryotion of coastol environnent7' untrqted sewoge and effruent shourd not i" Ji."r,*g.a info fhe cocstorwoter body. project proponenf shourd take o\ eifective,;;;;;

protection of environment.
E. All o'ther required permission from different statufory authorifies shourd

be obloined.

Proposed construction of 3 Nos. of bridg* on Ulwe eiver
diversion Channel & removql of bqnd in rl,lo-ho Creek for Novi
/lAumboi fnternotionol Airport by CIDCO

l\e CI\CO otficiols presented the proposol before lhe Authori ty. The CIDCOhas proposed olignment of lJlwe Recourse Chonnel. CIDCO hos proposed toconstruct 3 Nos. of RCC bridges and removal of existin9 bund at vorious
locotions with hydroulic design os per CWpRS report. As per the reguirementof CWPQs bridges No. BA-1 & BR-3 hos to bc dismontlcd qs the existing
woterwoys of these bridges sre less thon the reguirements of design of Ulwe
recourse channel, hence it is reguired to rebui ld these two bridges with 8O 0d

iiemb ecretary

It"m No.6r
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A{inutes of the l34rh meeting of the tr,lohorcshtuo coastor Zone rianagernentAurhority (MCZi A) hetd on Z4rh l ay, ZAtg
120 m. cfeor woterwoys respectively. Also BR.-2 on 60 m wide sought rood
11"*"1 for smoorh & speedy entry & exit from the oirport, which will beconnected to proposed 50 m wide south rood, eii.o,o.g, Kh""i";;;; #r;;Stotion. At the locotion of SBR fO there is o eiisting Urra which is to beremoved os per the cwp.s recommendqtion.. coi"ilu.tirn of new stirt bridoewith 120 m wofer woy required f"..oaaiiioroio;il;;;;;;;,;;.;'i;

m wide rood ocross Ulwe recou?se channel.
Detoils ore os follows:

As per the projecf loyout superimposed on the CZMp of the Mvi ldumboisubnitted by rhe CIDCO , the pro jecr is portly locoted in CpZ I (A),CRZ II ondNon CRZ orea.

The Authorify noted that the crDCo hos submitted the Ropid ETA/ EMp forthe project. some of the importonf points mentioned in the Roid ErAl Er$p is osfollows:

Totol orco regoired tor the project is 2.1916 Ho. (o.485g Ho. /trlongrove
Foresf + 1.7059 HsNon Forest).

Porticulor

Existing 55 rn wide bcidge on SH 54 cross
Ulwe river to be dismontle ond

reconstruction of RCC bridge of g0 n
wat et with o rooch rood

No
widrh

Proposed length
wi?h t5 m

oppr.ooch noad on
eoch side

BA-1 24fi 80+lg:119 
"

BR-2 60ln 200 + f,Q= lJg 6

BR-3

New Bridge with
reguined for 60 m w

200m woter woy
ide rood ocnoss Ulwe

20mwidthonSmwide
service road to be dismontle and

reconstruction of p.CC bridge of g0 m

ooch rood,recourse chonnel with
Existing bridge of

with o rooch roodwoter

30m l2O+30=150m

5BR-
10

Removol of Existing Bund in Mohq Creek 45m 29O m

Mem tory
chPage 6 of 15
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' /linufcs of the t34rh 
ryetfg of tha r'{ohoncshfro coastqr Zonc rtonoscrnrnrAuthority (l iZMA) held on Z4th May, ZOfg-'" 

"'q'|rrrGr.Ei

o Belore storting the work, the defoil survel 
.of. 

the mongroves olongproposed temporory rood wi, oe una""token jointry by the crDco withrhe Foresr of f icicts r tons *irh il;;;;')l.rr"nro, evid ences.' 
3J;Iff#.monerove 

aorioee *illdr-;;n;; in consurrqtion wth Forest
o woter bodies (groundt surfoce) and / orresources found in the nearbvproject aneo is ulwe A,ver. During .on*u.-n"n p"","i,,.r,i"Ui;ffi;:lwi, be used ro prorecr rh" "dj;;l;;;;;".'*or, from rhe folring earthmoreriols ond dusr raised fo *ria."aii"n'i"i,rr.' )'.".lTif ,:;:?i,:1, ."""*'u"i[-n'pi"r"',,,, 

eo ourside ?he projecr
c sewase r*,.*"J','lol,," !fi:'::ff 

,T, 

;tffffi::;,;"_ ;;;theref ore avoid mixing with surroun-J !"r,"rrr"rr.r Debris from bund
ensuring it does nremovol 

will be disposed ot,.suifoble sites properly

adioining lond. 
ot affect groundwofer guolity ond soit treatti oi

o precost moteriol will be usedto ovoid ony adverse oir guolity effect.. T1.ee restorotion plan will be initioted,T;;;;,. All existihg channers,-rolro, 
"r" a*,^,nfln"i ,n," areas wi, srso beresfored, so thot thr

resrored ro their ,r,;;::T#:"r 
droinoses is not offected 

"iJ 
tilv 

"."
The Authority orter deriberafion decided fo recommend the proposor from cRZpint of view to SEIAA subjecr to following coiil;;;;,

r' The proposed activity shourd be undertoken strictry os per the provisionsof CRZ Norif icarion, 2011 (os omended f;";;;;; ro time) ond guidetines/

^ 
clorif icotions given by rlloEF from ,,r" i"1i..,"'c' rttot Htgh cou?t permission shourd be obtoined by fhe crDco, since theproject involves cutfing of mangroves.

3' PP to obtqin Noc from the 
-A,1.ng.or" 

ce, qnd ensure compensotorv

X,?,tffi;l"resration 
shollbe undertoken by th" ptil;r;ffiil:

4. Debris/ solid woste shou,ld.not be dumped in the CpZ oreaond beoch qreq.ft should be disposed in o s.ieniific *_]" ot o predetermineddesignated site.

{lember ?etary PageT of tF tr

5. PP to ensure thot the muck disposol should
be os per stondord guidelines a'p"o""ir".".

not be in CRZareoond should
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llinutes of the l34rh ,n€e.

n,,r,,,*,'ili.l1^11," #,T:Hm?:i:i;"*, onq.nenr

6. No chemicol monufsc.
7. Noise level durino 

":tJ-"]":.', 

processing / t.4<lrlr]rent sholl be qllowed.

limit. 
_ _,, ,,,y "perofion phose should not eys2e! tf,e p.iiissiOte

' i1'Jdlu:;.I'.fi"r1-'"s & construcrron shourd be forowed ror rire
e. N; ;;;;#::J:: conservarion of coostol enyironment

orea & will not enter,Jnl l:nttt"t'on phase will
ro u"i"*i"i 

""il: 
";I nil"";;ffili#:#:ffiru:: ;: x:fi"f i""jl :, :::!;::^:::pon*' "r'*iJ' "i''".,, errective steps ror

1l Environment AAonogement plon should be implemeconstruction ond oDero
12' PP t oo bro in Foresr .,": :": ll":J,'; l#;i::T" 

nt ed er r ect iv elv durine

"fl '*Ii;li;;"?;H[:ffi '":"';:i?fl,1":ffi I?,i:],',?31;*,0

Regording propcsed lovino 2lsctr16 cable at S. M. l, H. No. 5,ohodbundor vi I toee, A4iro- Rr"o. o-,". 
-rilii";:rl 

yqshodoGajanon Vaity

Theluthority noted thof the proposol of lavino elt|.1o. 5, 6h odbunao",i 
r roqe. rw.o, o"li. ."i, a ;il:;ff :"f":lr"I,:l i;,H,.:;Iin t2,sr meeting of tnJ mczaa r,"ra on ryiola io; s"pt"mo er, zot7. As oerfhe decision roken in rhe soid meeting, tn" na.iiTiae btterdated 01.02.2618hos gronted the CpZ reconmendorioi ," t y,,^g'.i*tric coble af S. M. t, H. No.5, 

'hodbundor 
villoqe. Miro.Ro"d, I"l. AD;;;.'r*"r",'*,rn o condition M. I fhqf'No construction is-permissible within 5O m mc,ngt ove buff er zone arqo

Howcver, the Relionce Energy hos informedthof fhe structures fo which supptyis to be given are constructed we, within 50 ;;;r9, ove buffer zone a?q.
ii'HZZif 

";::::Xd 
a c ror ir icot io n r n e ii,i i"',r. r"r** dq ted o8.o6 2 o1 8.

ru" i,Zt"ai,l;';;;;ff;'.ffililiTJili',i1iJ"" cob,e or ' ^,J x

The Authority discussed fhe proposol ond noted fhot the proposol is for loyingol electriccoble for providing electric supply to individuol house. which isnecessory util ity for the individuol. Ihe Autho rity ofter deliberotion to omendthe above soid MCZIAA recommendotion letter dated 1.?.2016 os follows:

lVlem ecretary
Page 8 of lb

ffcm No.7:
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itinutes of the 134rh *.r,.19 :f fhe Alohoroshtr,o Coostol Zorle lhanqcrlzntAurhoriry (MCZ,[/.A) held on Z4h hlay, ZOtg

Reploce fhe l"r poro of MCZMA recommendcfion letter doted 1.2.201gwith the poro- "The proposol of loying 
"f""r"l-".if. "t s. No. t, H. t\to. 5,6hodbundor viiloge, Miro Ro.od, roi a Oiii. rh"n.Joi considered in 121,,meeting of the MCZMA held on l5rh A to'h S;, ;;;:'

Condition no. 1 of the CRZ 
.recommendofio n letter dated Ol.OZ.ZOlggronted ro the pr^oject stonds delefed R;"; 

"i;;.;mrnendotion lerterremoins fhe some.

Proposed instollotion of Solar power pqnels on plot beoring27/7, Ghodlunder, rVliro Bhoyondor, Jri.-,i"I" 'oy 

"^Hotel Fountain

The oppliconf wos obsent for the meeting. Hence,the motter uaos deferred.

fhm No.9: proposed instollotion of Sohr power ponels on plot bear.ina146/1. sasunavoghan, Vosoi, Oist, fatgfror iy 
^i;. 

;;;,jffi;:
l(han & Others

fie opplicanf wos obsenr for the meeting. Hence, fhe motfer was deterred.

No. 8:

Tfem No .10: Proposed resori and cottoges on lqnd beqring S. No. 46, H.
No. 3/1. 3/2,3/3,4A, S. l.to. 69. H. N". i "ir,rr"9.'^"*",Tal. Vosai, Dist. palghor by Shri. Anil R. 6upto 

-"--r- '

The project proponent presented the proposol before the Authort ty.7he PP presented thot the proposal submitfed 5etore the Authority is fordevzlopment of resort ond cottoges comprises of resort. qdmin office ond 34coltages on lond bearing S. No 46, H No. 3,/1. 3/2,3/3,4A, S. No. 69. H. No. 1of villoge Arnolo, Tal. Vasoi, Dist. Polghor. However, proposal hos been revisdond now, construction of bungalows is proposed on the site under reference.The Authorify discuss ed the motfer ond noted thot construction in CRZ IIorco on londword side is o permissible octivify. However, the pp need to submitthe revised proposol of conslruction of bunga lows olong with qll nccarsorydocuments/ informotion os per provisions of CRZ Notificofion. 2011.Therefore, the Authority offer deliberotion decided to deler the motter forsubmission of revised proposol

Aien retory Poge9 of 15
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' lAinutcs of thc l34rh ,rceting of the ilohoroshtno Coastol Zore irlcnogcnrnt

ftrn No.ll: proposed construction of residentiol bungnlow on ptotbeoring. s- No. 290 B (New s N". ; ;;;;; il"J;"N*.^"ll_]",. Vosqi, Dist. polghor Uy ,tifs. ;&il;;
Developers

The opplicont wos obsen? for the meeting. Hence, themo?ter urds dzfened.

&en No.t2: CRZ storus on plor beoring S. No. 33/38 (pt).33/3D, g4/2,
37 / 1, 1,7 / 2, 

.38 
/ 1, 38 / ?. sa n. sa n. 38 / 5 ;^; ;;, ";Ai;;Dist. Thone by /r4ls Tarong Developers

The opplicont wos absent for the neeting. Hqrce,lhemotfer uros deferred.

ften No.13r CRZ st{,ls of 
.plot beoring S. M. 30/74 ot ilor{e Vanap, Tal.Kalyon, Dist. Thone by rrlli Strri. Baloji Construciion 

-r. --..

The applicant wos obsenf for the me€ting. Hence, themofier wos deferred.

ften No.l4: CRZ status of.plof 
.bearing S. No.O4l3 ot rtrlouje Vorop, Tol.Kolyon. Dist. Thone by l,tr,lbhimonyu R. Bhoir

The cpplicont wos absent for the meetin g, Hence,the motter was defer?ed.

No .15:
3.0.:]:t:: on ptor beoring s. M. 3z(H. No. 3,4,5,6,7,8,9), s.No 33(H No 3), s. No. 66 (H. NO. i3) of viitage-eoronpun,
vqsoi, Tot. Vqsoi, Disr. polghor by W, Or"""iii&ily

The project proponent presented the proposor before theAuthority. Appliconris seeking cRz srorus on olot^beoripg s. il. SZ iH. flr. S,q,S.0,7,g.9), s. No. 33
!H; 

M ll s. No. 66 (x. No. r:) Jf ,iltose-silrr;r. Vosoi, rot. Vosoi, Disf.Palghor. pp hos submirtzd the_CeZ."p i";;;;iJof I:aOO0 & reporr doredOctober. ZO|T prepared b1 ras, Chennai to" s;t. L*ring S. No. 32 (Hissa Nos.3,4,5,6,1 ,8 & 9), s. No. 33 (uisso ru". sj,-s. fi".? (Hisso No. 13) of villogeBorompur, rat. Vasai, Disr. potghor a, p."'ti.;";;;;" rRS, chennoi:

lr1 embz? tetory Page lO of 15
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l^inutes of the l34rh meeting of the tt^ohor.oshtra coostqr Zonc r*{onogerncntAuthority (MA.l/.At held on 24* $tay, ZOlg
The proposed project sife in beoring. S. No. 32 (Hisso Ms. 3,4,5,6,7,g &9). s. No. 33 (Hisso No. 3)..s. trto. o? (xisso N"]jll 

"f vilioge Barompur,

I"j',lS:;3;:|. 
Porst'o," r'rr' p".iiv i"l;; il; ii'"' ,r, ror creek os

The oforesoid project site.folls outside 1O0m buffer from High Tide Linerndrcote in opproved cZMp (lggi- ilil',t7,g"n"*lirotion 
ondsuperimposition errors couse due to change Jf a*f"l

The Aurhority noted thqr the rl4oEF, New Delhi oppnoved the CZli? (1:25000

;::':U'^15,*ffi llXil' : ""1 : 
i ; ; ;;; ;' ;iTi"-r=r_",*, v ed cZtAp as

iors in ruon ln;il d::J1,""'l"J;; 
*"'orrv rorrs in cRz rr IIeo ; ffi;il

After deliberotion the authority d*ided to confirh thqf qs per theGZMP approved under cw Notificolion, 2;u ;;;#r.EF&cc, New Delhi. the
:::.."0"" 

reterence is pcrtty situotea in ini,r;;;. and por,y in Non cRZ

Itcrn No.l6: CRZ stotus of plor beoring S. No. 6/Il & 6/l\,villoge Kopor,Tor. Karyon, Dist. Thone oy-smt. songato Anonto rirhotre
The applicont wos obsenf for the meetin g. Hance,the motfer wos deferred.
f?em No.l7: CRZ status of.plot bearing s. No. 32 ot ilouje Vorop, Tol.Kalyon, Dist Thone by st rileqnesi Mna Gaikar

The opplicont wos obsent for the meetin g. Halce,the motter was deferred.
rfun No'18: proposed construction of horiday homes on prot beorino 5.No. Z4 4 Or/.1.:r tlouje Chimone, fof. Vosoi, ffi ;Aio:,;Mr. prodeep Vishnu fendollor

The opplicont wss obsent tor the melliing. Hence, themotten wos deferred.
I 19: ,-:*,"u! extehsion of heighl_o_f shode for solor power ponel

:: ,orq beoring ptot no 23 or ,""*r" 'i,f[ii] 
^,t,.o_

Bhoyandor, Disr Thone by n/s.DD p";;l;:;#;;",

c
l,iember etarr/

Page 11 of 15
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lrlinufcs of the l34rh ,nc(
n,,ao, i,l"ffiiJili#ff :H|yfi:*f "* uonosc.cnr

The Authority noted thar

il,"i"ii:j; J,,;iri;:}1 1:l: F.F'[ :X,;:" :' he ieh r .r sh.de r.r

lf, X1l':g:,1' U* il:: ul#n.Ym? #,,:, rcf:d'ffi
ff is observed thot
recohmendorio* r"o^,l*:^r,; ;ff;[:",ffiJi::l:-,r:. obrtin the cRz
height of shode for solor power ponel. 'ous 

octivities of extenaoi of

The Autho?ity after delib.erotion decided to teconpo i nt of v i ew t o c o n c ern ed p r onn ine ;; il ; ,[;lT?.r:ff .,ilf!jfj,.|;# :*I. The proposed octivity should be undertaken 
rof cRZ Norific *,"^ 'riri i::::::\':** srrictlv os per rhe provisions

c rori f ico t i o ns r, u.f,n :' ?.u _(:s_ 
omended f rom

z ii ",i."'i.;1ilf;'#:*;1#ffi:#:* 
to time) ord suidetines/

be obtoined. ,, urn qrrrerent stotutory outhorities should

rtcm No'Zo; 
ilTjr""l ::r:rrucrion of shode for sotor power ponel ofo""o.Jli,iil,:i;,;),,;:i:,r:l;i"i:il,{i";;,ffil,:;

The opplicont wos obsent for the meeling. Hence,the nrotter wos deferred.
r''m iro'21: proposed.consfruction 

of rasidentior with shoprine project onplot bearing S. No. gg, H. il;;,
Disr. porehJr or,rnl ii"".*i '#o[,^n. Tiwori, ror. vosoi,

ffi,i:tiil,fi;:fi,Jft:the proposol is ror consrrucr.rbn or residentiar w*h

?t:tj P:r;;; 

";;;ffi"::li.i;,Il 
1? ?"H#1,'1'::" 

i;;ffi;,' ;;J;
comprising of Z builiinq a C *i".. ")' ;"^::"'.":'::n"ol with shopline projector,irroe"'r,*1,:;;1il;#I5[ff:,H:rrli::r:::i);:.ml:*yf ;
A:,per 

.remorks of the VVMC, the
side of HTL i.e. CRZ_ff & londword
mop ih l:4000 scole d report doted

_plot 
under rcfcre;rtce is situqted londwordside of existing rood. pp hqs subhitted CRZNovember, ZO17 prepored by IRS. Cfr"*"i

I

Member etary
Poge 12 of li
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Alinutes of ?he t34rh 
T"r,.ig :f rhe tr4ohomshtro Coostol Zonc llan@cncntAu?hor.iry (t a,MA, hctd on zii-noy, zot;--.-...-..usre,r,rzrr

As per scid CRZ map. thr
.ia"or"*i"tine-.;;',;".fl11,.'i,1il"J"Tffi 

il:l'#Hln=:rr(rondword
The MoEF, New Delhi oor

" ",, oi i o ii' ;" ;:| ""iil ;:^1l I; r::X 
r::;Xsco r e) or the rhane D isr r ic r

li;":il.:H1ii;il;"'''=l:v:';;ilH'';%'11},"T1ff lui?'i
sgm o- 5785.00 sgrn ond Totol construction areo - z4o5.s;

rn the right of above. after.deriberation, fhe Authorify decidcd to recommend
:f J[ffii 1Tiff"ilfi 

"; 
;;; ;'#:#;llnine autmrity subjecr ti

l. The Locol Body to ensure fhof FSI for the orper the rown qnd 
1-1-1 1r",,^; :;ffi#"f,;?l;.[rfi"H.:;ffbefore issuing commencen€nt certiiicatl fo fhe project., 

t), :!;:;:::uired 
permissio n r,on aiiiuJt'"roruro", outhorities shourd

Additionsl item wi?h consent of Choimon, MA,MA

The PP presented the onnricof ion beforethe Aufhorify. The Appricont is seekinocRz srorus of ptot b#ing Fp. No. ,rio ri'#r'rV llahim, lrlumbqi. Th;oppliconr hqs submited tie cRZ,""p ;; I,;Od lcar- prepared by the IRS_
ill:L* 

per which, rhe site is fronring ,r-r,l.i* Boy ond s*uoted oufside

Afrer deriberation, fhe Authority decidedto confirm that prot beoring F.p. No.1260 of rps rV Mohim. rlumbo, ;ilil';;iilo'* n., cRZ belt from rhelrlahim gqy, os per the CZMp opprovea ,ra""-CiirlrloEFAc6,NewOlff,i 
"'" vLtl'r uPProveo under CRZ Notificotion, 20Il by

CRZ stotus of plot beorino
tlAumboi by M/s1-oltonarritoF'P' 

No' 1260 of TPs rv fiahim,

Proposed residentiol ond commerciol Building on plot beoring
1t:: 1 ol, Z, sector 4, Ohansoli, *u ;r;b:;'& Urr.A llionce Infro

No.l;

rt{ember S tory Poge 13 of 15 mon
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r*inutes of rhe 134rh aleeting of the rrtohsrushtro coostor zorc, rA,,ogerwatAuthon'ty (MCZ//.$ hetd on 24th tttay, Zolg
The project proponent p.tesented the propsol before the Authority. Theproposol is for construction of ,""ria*i;ol'ol] Jomm"".iot Building on plorbeoring rrto' r and ? ' sector 4, 

'hansori. 
rrr"ri' r,.rro",. The buirding invorvesconstruction of ground + Z3"d upper ff"o.a fo.'r"ridentiol ond commerciolpurpose on lond under reference.

The PP further presented thot the prot is situoted partry in cRz ,, ond oortlvoutside cRZ oreo, os Det.the "pil"r"i;=r;;i Mvi fiumboi unaei cplNotificotion' .ofi. rhe'P'.hos got ioill*Li,Jl ,or," on o*, zo17 bv therRs, chennoi in t:4000 scote,,os-pe, ilJ-;il,il .tB% londis in cRZ rr ondrest of the rond is sifuared 
"riria" cnz o"lor pt-ot o""o is 2g20.3g0 sqm,permissibre Fsr is 1.50 and propos"J iii;r'rJs.' ire rufi,nc remarks sroresthot os per the soncfioned Dp. soid ,"J," 

"n.i*d in nesiaenti ol Zone. Thepermissible Fsr is 1.50 ond proposed-F"l ," i.+i),i is wi?hin rhe permissiblelimif of 1'50' rhe N,rtic 
-remanks 

further .r"r." tlr*, the subjecf rond issituated on londward side of exislingroaa 
- -'-'=- '

The Authority nored the opproved cz*p of the Novi rAumboi ond observed fhotthe subject lond is siructj p."rf, ,i7nZ fi i",, 
"r0,""r" from *eeksiruo?edon soufhern side rhere is.exisring rooa oetwee-riihe prot qnd creek. tt wal

i;fiH;:';:*[J...............;:L1"*".L.n-.,i"'if 
'.,u.;".tr""aisil;iil:

The Aurhority noted thot devero.pmenr is permissibre in cRZ rr oreo, os per *herown .nd country pronninq.reguiotions exiJinf-oi-'"* ,g.z.tggr, in qccordqncewith provisions of the cRi Noiificot;on, zOii firla"a from rime ro rime).

rn the right of above, after deriberotion, the Authorify decidedto recommend

:k'['fi:i';T. ..,,#[lj' ;;'; ;;; ri** Authoritv subjec*o
1' The proposed deveropnent should be undertaken as per the provisions ofCRZ Notificorion. ?Ofi (os omended ;;,,*'r; time) ond guideline,s/

- 
clarificotions given by AtoEF from time to iime.c. rne Local Body ro ensure that,FSI for fhe proposed consfruction in CRZff oreo is os per rhe toll ond country pf*li.j."grf"tion existing os on19.2.1991 befone issuinq commencehenf certifiJote to ths project., 
fi,;J,i::ffi:uired 

pzrriissio n rrom diffetrenr;;;"D, quthoriti"s shourd

s/t{ember tary Pdge 14 of 15
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'lAinutes 
of the l34rh meeting of the rliroharoshrro coastol Zone l$onogernentAuthority (MCZMA) held on Z4n Moy, ?Ol9

Annexurc f
LY of_lh:.1embers presenr in the necting:

1 :hri.K:nddtkar. Dych.E. ncata, nei&r McZtiA2. Dr. rl/tohesh Shindikor, CoEp, Expert n"^S*. icZna
J rllrs Anulexmi, C,i FRI, grp"., nf",ni"i,';;;;
4. IAr. Suryokant K. Nikom ilember sur.iory,iiZne

retoryllemb
Page 15 of 15
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